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. The
Rights of Persons with Disabilities
Rules, 2017

sons with Disabilities Rules, 2017 was pu.b!ished as
ion 100 of the Rights of Persons with Disabilities Act,
2016 (49 of 2016) in the Gazette of India, Extraordinary, Part-I1. Section 3. SUb-SC.CHOﬂ (i) vide
number G.S.R. 398(E), dated the 21st April, 2017, inviting objections and suggestions from a]j
persons likely to be affected thereby, before the expiry of thirty days from thf: date on which the
copies of the Official Gazette containing the said notification were made available to the public:
And whereas the copies of the Official Gazette in which the said notification was published
were made available to the public on the 22nd April, 2017;
And whereas objections and suggestions received from the public on the said draft rules
were considered by the Central Government;
Now, therefore, in exercise of powers conferred by sub-sections (1) and (2) of Section 100
of the Rights of Persons with Disabilities Act, 2016 (49 of 2016), the Central Government hereby

makes the following rules, namely—

Whereas a draft of the Rights of Per
required by sub-sections (1) and (2) of Sect

CHAPTER I
PRELIMINARY
1. Short title, extent and commencement.—(1) These rules may be called
the Rights of Persons with Disabilities Rules, 2017.
(2) They extend to the whole of India.
(3) They shall come into force from the date of their publication in the

Official Gazette.
2. Definitions.—(1) In these rules, unless the context otherwise requires,—

(a) “Act” means the Rights of Persons with Disabilities Act, 2016 (49

of 2016);
(b) “Certificate” means a certificate of disability issued under Section 57

of the Act;
(¢) “Form” means a form appended to these rules.

(2) Words and expressions used herein and not defined but defined in the
Act shall have the meanings respectively assigned to them in the Act.

CHAPTER 11
RIGHTS AND ENTITLEMENTS

3. Establishment not to discriminate on the ground of disability.—(1)
The head of the establishment shall ensure that the provision of sub-section (3)

1. M.inis'tr_y‘ of Social Justice and Empowerment [Department of Empowerment of Persons with
Dls_ablhtles (Divyangjan)], Noti. No. G.S.R. 591(E), dated 15 June, 2017, published in the Gazette of
India, Extra., Part II, Section 3(i), dated 15th June, 2017, pp. 27-46, No. 489.

[62]
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of- Sec?xon.3. (?f the Act are not misused to deny any right or benefit to persons
with disabilities covered under the Act.

52) If the head of the Government establishment or a private establishment
cmploying tWC'my Or more persons receives a complaint from an aggrieved
persons regarding discrimination on the ground of disability, he shall—

(a) Initiate action in accordance with the provisions of the Act; or
(b) mfom? tl}e aggrieved person in writing as to how the impugned act
Or omission 1s a proportionate means of achieving a legitimate aim.
S(3) If the ag.gn‘eved person submits a complaint to the Chief Commissioner
or tate. Commlssmx‘ier for Persons with Disabilities, as the case may be, the
complaint shall be disposed of within a period of sixty days:

Prqv@ad that in- exceptional cases, the Chief Commissioner or State
Commissioner may dispose of such complaint within thirty days.

(4) No est.ablishment shall compel a person with disability to partly or fully
pay the costs incurred for reasonable accommodation.

4. .Central Committee for Research on Disability.—(1) The Central
Committee for Research on Disability shall consist of the following persons,
namely—

(1) an eminent person having vast experience in the field of science or
medicine, to be nominated by the Central Government, ex officio—

Chairperson;
(ii) nominee of the Director General of Health Services not below the

rank of Deputy Director General—Member;

(iii) four persons drawn from National Institutes representing physical,
visual, hearing and intellectual disabilities, to be nominated by the
Central Government—Members;

(iv) five persons as representatives of the registered organisations, from
each of the five groups of specified disabilities in the Schedule to the
Act, to be nominated by the Central Government—Members:
Provided that at least one representative of the registered
organizations is a woman;

(v) the Director, Department of Empowerment of Persons with
Disabilities, New Delhi shall be the Member Secretary.

(2) The Chairperson may invite any expert as a special invitee.

(3) The term of office of the nominated members shall be for a period of
three years from the date on which they enter upon office, and the nominated
member shall be eligible for re-nomination for one more term.

(4) One half of the members shall constitute the quorum for the meeting.
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(5) The non-official members and special invitees shall be entitled for
travelling allowance and daily allowance as admissible to a Group “A” officer
of the Central Government,

(6) The Central Government may provide the Committee with such clerical

and other staft as it deems necessary.

5. Person with disability not to be
with disability shall be a subject of research except when the rese
physical impact on his body.

6. Procedure to be followed by Executive Magistrat

aints under Section 7 of the Act,
rocedure provided in Sections 133 to 143 of the

a subject of research.—No person
arch involves

e.—For the purposes
of dealing with the compl the Executive
Magistrate shall follow the p
Code of Criminal Procedure, 1973 (2 of 1974).

CHAPTER 11

NODAL OFFICER IN THE DISTRICT EDUCATION OFFICE

7. There shall be a nodal officer in the District Education Office to deal with
all matters relating to admission of children with disabilities and the facilities to

be provided to them in schools - accordance with the provisions of Sections 16

and 31 of the Act.
CHAPTER 1V
EMPLOYMENT
portunity policy.—(1) Every

8. Manner of publication of equal op
licy for persons with

establishment shall publish equal opportunity po
disabilities.

(2) The establishment shall display the equ
on their website, failing which, at conspicuous places i
a private establishment having twenty
establishments shall inter alia, contain

al opportunity policy preferably
n their premises.

(3) The equal opportunity policy of
or more employees and the Government

the following, namely—
(a) facility and amenity to be provided to the persons with disabilities to

enable them to effectively discharge their duties in the establishment;
(b) list of posts identified suitable for persons with disabilities in the
establishment;
(¢) the manner of selection of persons with disabilities for various posts,
post-recruitment and pre-promotion training, preference in transfer
and posting, special leave, preference in allotment of residential

accommodation if any, and other facilities;
(d) provisions for assistive devices, barrier-free accessibility and other

provisions for persons with disabilities;



IGHTS p : .
\ ”‘\(“ PERSONS \\'”“l‘l.'\/\“"]l““\l“'l IS, 2‘”, 0

(¢) appoinu "h
nent of hai T
i lutrt ’ll.llf\un oll.wcr by the establishment to look after the
. bersons with disabilities and provisions of facilitics
T cmties for such cmployees
( "he equal i [ the
oppor ’ 1c ] 1

than twenty cmhlmrlci\- :tlh-n]lt-\ l’“"})' of the private establishment having less
the persons with div\'-nh;li‘titl\ lt CUnli‘l'n facilities and amenities to be provided to
) _ S S to enable the ! ' -
in the establishment. moe them o effectively discharie heir Qutes

9. Form

! and { intai
et ot 1‘1.1.’mnor ' of maintaining records by the
S e L cry AL.\'lilhlIShll]L‘n( covered under sub-rule (3) of Rule 8

ds containing the following particulars, namely—

(@) the number of
r of persons wi
it s persons with disabilitics who are employed and the
& ih 1en they are employed;
c '\:l[]]c, gcll(i g v . NQ Q S N - : = B
(@) Temaing g : 1.u .1.n'd address of persons with disabilities;
D the n‘(nu €0 f( 1sability of such persons;
re of work beine rendere ‘ .
o work being rendered by such employed person with
disability; and
e the <1 ) 1litie a1 - 5 .
: ) kind of facilities being provided to such persons with disabilities.
-(._). Every establishment shall produce for inspection on demand, records
mamtfuned un(-ier these rules, to the authorities under this Act and shall supply
such information which may be required for the purposc of ascertaining
whether the provisions have been complied with.
10. Manner of maintenance of register of complaints by the

Government establishments.—(1) Every Government establishment shall
appoint an officer not below the rank of a Gazetted Officer as Grievance

Redressal Officer:
Provided that where it is not possible to appoint any Gazetted Officer, the
Government establishment may appoint the senior most Officer as a Grievance

Redressal Officer.
(2) The Grievance Redress
of persons with disabilities wit
(a) date of complaint;
(b) name of complainant;
(c) name of the person who is enquiring the complaint;
(d) place of incident;
(e) the name of estab
made;
(f) gistof the complaint;
(2) documentary evidence,
(h) date of disposal by the Griev
(i) details of disposal of the appeal by

() any other information.

al Officer shall maintain a register of complaints
h the following particulars, namely—

lishment or person against whom the complaint is

if any;
ance Redressal Officer;

the district level committee; and
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CHAPTER V

VACANCIES FOR PERSONS WITH BENCHMARK DISABILITIES

11.. Computation of vacancies.—(1) For the purposes of computation of
Va-cz.mmcs. four per cent of the total number of vacancies including vacancies
arising in the identified and non-identified posts in the cadre strength in each
group of posts shall be taken into account by the appropriate Government for
the persons with benchmark disabilities:

Provided that the reservation in promotion shall be in accorda
instructions issued by the appropriate Government from time to time.

(2) Every Government establishment shall maintain a vacancy based
ancies for persons with benchmark

nce with the

roster for the purpose of calculation of vac
disabilities in the cadre strength as per the instructions issued by the appropriate

Government from time to time.
(3) While making advertisement to fill up vacancies, every Government
establishment shall indicate the number of vacancies reserved for each class

of persons with benchmark disabilities in accordance with the provisions of

Section 34 of the Act.

(4) The reservation for persons with disabilities in accordance with the

provisions of Section 34 of the Act shall be horizontal and the vacancies for
persons with benchmark disabilities shall be maintained as a separate class.
12. Interchange of vacancies.—The Government establishment shall

interchange vacancies in accordance with the provisions of Section 34 of the
Act, only if due process of recruitment to fill up the vacancies reserved for
persons with benchmark disabilities has been complied with.

13. Submission of Returns on Vacancies.—(1) Every Government

establishment shall furnish to the local special employment exchange returns in
Form I once in every six months for the period from 1st April to 30th September

and from 1st October to 31st March, and in Form II once in every two years.
(2) The six monthly return shall be furnished within thirty days of the
respective dates which is, 31st March and, 30th September of every financial

year.

(3) The two yearly re
of every alternate financial year:

Provided that the first two yearly returns shall be furnish
year closing on 31st March, 2019.

14. Form in which record to be
Government establishment shall maintain t
disabilities in Form - IIL

turn shall be furnished within thirty days of the closing

ed for the financial

kept by an employer.—Every
he record of employees with
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*[CHAPTER V-A
14-A. (1) The State Governments or Union Territory Administrations shall
notify the authority to whom a person with benchmark disability can apply for
the high support requirement as per sub-section (1) of Section 38 of the Act.
.(:’.) Only the persons with benchmark  disabilities having permanent
certihicate of disability shall be eligible for applying for high support
requircment.

‘ (:?) The State Governments shall constitute Assessment Board at the
D'nsm.c‘t level or Division level based on the number of persons with benchmark
disabilities comprising the following—

(@) District Chief Medical Officer or Civil Surgeon or Medical
Superintendent ...... ... Chairperson;

(0) District Social Welfare Officer ...... ... . Member;

(¢) Five rehabilitation specialists [Physical Medicine and Rehabilitation
or Orthopaedic specialist, ENT specialist, Ophthalmologist, General
Physician (if the applicant is 18 years or above) or Pediatrician (if the
applicant is less than 18 years), Psychiatrist] ............ Members;

(d) Occupational therapist or speech therapist or Clinical Psychologist
or Physiotherapist (as per requirement) ............ Member;

(e) Any other expert as the Chairperson deems appropriate............
Member.

(4) The authority notified under sub-rule (1) shall refer every case to the
Assessment Board for assessment of applicant’s high support requirement.

(5) The Assessment Board shall invite the applicant of high support
requirements for assessment and may, if necessary, seek clinical assessment.

(6) The Assessment Board shall assess the applicant on the basis of the
six parameters (a) to (f) and assign scores on the basis of the 100 point graded
weightage indicated below—

Parametres 'Weightage

(a) Severity of  physical (a) 40% - 59% 15
disability (b) 60% - 79% 20

(c) 80% - 100% 25
(Max. weightage - 25)

(b) Severity of mental/ (a) 40% - 59% 15
developmental disability (b) 60% - 79% 20
(which restricts the person (c) 80% - 100% 25
to take any informed
decision)

(Max. weightage - 25)

2. Ins. by G.S.R. 209(E), dt. 8-3-2019 (w.e.f. 11-3-2019).
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(¢) The exte taly ols : : : —
“C“v;l.‘;:‘(\ulil:n'lell)u'l: daily | (1) li::lllluw, Brushing, 10) i
h ' cCrson IS8 e i ‘Bh
hampered i con g “'.( wHIng : l
(if) ‘Toilet  hygicne ({((:Ilm;{ 10) '
(M r to the toilet, ¢ caning,
ax. weightage - 35) oneself, pgetting  backup
cle)
(iif)Functional mobility 10
(ability to work, getin and
out of l)cgl, get in and out
of a chair, moving from
onc place to other while
performing activitics)
(iv) Sclf-feeding (not 5
including cooking)
(d) CQ%:_nilivc: Abilities like - 5
ability to take safety
measurces to use transport,
logistics, gadgets, not (o
get lost

(Max. weightage - 5)
5

(e) Environmcnlal Barriers
like access to health care

or surporl systems for
rehabilitation ~or health
needs
(Max. weightage - 5)
03] Socio-economic status APL 0
(Max. weightage - 5) BPL 5
Total 100
h benchmark disability with a score 60 out of 100 point

(7) Any person wit
mentioned in sub-rule (6) may

high support needs.
(8) The Assessment Board shall submit its recommendations to the
b-rule (1) within a period of 90 days from the date

authority notified under su
t from the said authority.

of receiving request for assessmen
(9) The State Government or Union Territory Administrations may develop
de high support to such persons with benchmark

dedicated schemes to provi

disabilities.
(10) The authority notified under sub-rule (1) shall consider the application
for high support requirement on the basis of the recommendations of the
jew the schemes or programmes of the

Assessment Board keeping in v
respective State Governments or Union Territory Administrations, as the case

be recommended by the Assessment Board for

may be.]
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CHAPTER VI
5. Rul ACCESSIBILITY
>, ules r() - srvinic e 11 Y . .
il Thes folfcsh v Accessibility,—(1) Every establishment shall comply
N Ing :sl.\nd..ud:a relating to physical environment, transport and
{ vand communication technology, namely—

(@) standard for - g5 8 )
ard for public buildings as specified in the Harmonised

(}lli(l o b g % c Al "

for PL l?‘“ ‘"“Il. Space Standards for Barrier Free Built Environment

G \L_“““"-“ “1}11 Disabilities and Elderly Persons as issued by the

qOl(unmuu of India, Ministry of Urban Development in March,

SI< ar Or 2 . . . .

tlt'md u‘d‘lm .Bu.s Body Code for transportation system as specified in
1¢ notification of the Government of India in the Ministry of Road

Transport and Highways, vide number G.S.R. 895(E), dated the 20th
September, 2016;

(¢) Information and Communication Technology—

(i) website standard as specified in the guidelines for Indian
Government websites, as adopted by Department of

Administrative Reforms and Public Grievances, Government
of India;

(i) documents to be placed on websites shall be in Electronic
Publication (ePUB) or Optical Character Reader (OCR) based
pdf format:

Provided that the standard of accessibility in respect of
other services and facilities shall be specified by the Central
Government within a period of six months from the date of
notification of these rules.

(2) The respective Ministries and Departments shall ensure compliance of
the standards of accessibility specified under this rule through the concerned
domain regulators or otherwise.

16. Review of Accessibility Standards.—The Central Government shall
review from time to time the accessibility standards notified based on the latest

scientific knowledge and technology.

CHAPTER VII
CERTIFICATE OF DISABILITY

17. Application for certificate of disability.—.(l) Any pers'o.n with
specified disability may apply in Form IV for a certificate of disability and
submit the application to— |

(a) a medical authority or any other notified competent authgnty to
issue such a certificate in the district of residence of the applicant as
mentioned in the proof of residence in the application; or

€2
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(b) the concemne . ity § i

) the concemned medical authority in a government hospital where he
may be undergoing or may have undergone treatment in connection
with his disability:

a minor or suffering from

) " ~ - - . . . .
Provided that where a person with disability 1s
t or unable

intellectual disability or any other disability which renders him unfi
to make such an application himself, the application on his behalf may be made
by his legal guardian or by any organisation registered under the Act having

the minor under its care.
(2) The application shall be accompanied by—
(a) proof of residence:

(h) two recent passport size photographs; and
(¢) aadhaar number or aadhaar enrollment number, if any.

Note.—No other proof of residence shall be demanded from the applicant
who has aadhaar or aadhaar enrollment number.

18. Issue of certificate of disability.—(1) On receipt of an application
under Rule 17, the medical authority or any other notified competent authority
shall, verify the information as provided by the applicant and shall assess the
disability in terms of the relevant guidelines issued by the Central Government
and after satisfying himself that the applicant is a person with disability, issue a
certificate of disability in his favour in Form V, VI and VII, as the case may be.

(2) The medical authority shall issue the certificate of disability within a
month from the date of receipt of the application.

(3) The medical authority shall, after due examination—

ent certificate of disability in cases where there are no

(/) issue a perman
he degree of disability;

chances of variation of disability over time int

or
(if) issue a certificate of disability indicating the period of validity, in

cases where there is any chance of variation over time in the degree
of disability.
(4) If an applicant is found ineligible for issue of certificate of disability,
the medical authority shall convey the reasons to him in writing under Form
VIII within a period of one month from the date of receipt of the application.

(5) The State Government and Union territory Administration shall ensure
that the certificate of disability is granted on online platform from such date as
may be notified by the Central Government.

19. Certificate issued under Rule 18 to be generally valid for all
purposes.—A person (o whom the certificate issued under Rule 18 shall be

entitled to apply for facilities, concessions and benefits admissible for persons
with disabilities under schemes of the Government and of non-Governmental

organizations funded by the Government.
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20. Validity of certificate of
Act.—The certificate of dis
(Equal Opportunitics, p
(1 of 1996) shall contin
period specified thereip

: disability issued under the repealed
“‘?'“‘)’ issucd under the Persons with Disabilities
rotection of Rights and Full Participation) Act, 1995
uc to be valid after commencement of the Act for the

CHAPTER V]I

CENTRAL ADV]
SORY BOA ‘
21. Allowances fop 1. RD ON DISABILITY

The non-official memberg 0?’{‘;‘:‘&"-‘ Of; Y central Advisory Board.—{')

id an all S ¢ntral Advisory Board, in Delhi, shall be
paid : owance of rupees two thousand per day for hd f th I
meeting. Y cach day of the actua

Government:

Prov1deq that in case a Member of Parliament who is a Member of the
Ce-ntral Advisory Board, the daily allowance and travelling allowance shall be
paid at. the ratF: admissible to him as Member of Parliament when the Parliament
is not 1n session and on production of a certificate by the Member that he has

not drawn any such allowance for the same journey and halts from any other
Government source.

(3) The official member of the Central Advisory Board shall be paid daily
allowance and travelling allowance, at the rate admissible under the relevant
rules of the respective Government under whom he is serving on production
of a certificate by him that he has not drawn any such allowance for the same
journey and halts from any other Government source.

22. Notice of meeting.—(1) The meeting of the Central Advisory Board
on disability shall ordinarily be held in New Delhi on such dates as may be
fixed by the Chairperson:

Provided that it shall meet at least once in every six months.

(2) The Chairperson shall, on the written request of not less than ten
members of the Central Advisory Board, call a special meeting of the Board.

(3) The Member-Secretary shall give fifteen clear days’ notice of an
ordinary meeting and five clear days’ notice of a special meeting spe.cifymg
the time and the place at which such meeting is to be held and the business to

be transacted thereat. .

(4) The Member-Secretary may give notice to the members by delivering
the same by messenger or sending it by registered post to his last knovyn place
of residence or business or by email or in such other manner as the Chairperson

may, in the circumstances of the case, think fit.
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i (5) I\_JO member shall be entitled to bring forward for the consideration of

Mc meeting, any matter of which he has not given ten clear days’ notice to the
ember- Secretary, unless the Chairperson may permit him to do so.

(6) The Central Advisory Board may adjourn its meeting from day to day

or to any particular day.
(7) Where a meeting of the Central Advisory Board is adjourned from day
ice of such adjourned meeting at

to day. the Member-Secretary shall give noti
the place where the meeting is adjourned, if held, by messenger and it shall not
be necessary to give notice of the adjourned meeting to other members.

(8) Where a meeting of the Central Advisory Board is adjourned not from

t from the day on which the meeting is to be held to another

day to day bu
1 the members as provided in

day, notice of such meeting shall be given to al
sub-rule (4).

23. Presiding officer.—The Chairperson shall preside over every meeting
of the Central Advisory Board and in his absence, the Vice-Chairperson shall
preside, but when both the Chairperson and the Vice-Chairperson are absent
from any meeting, the members present shall elect one of the members to

preside over that meeting.

24. Quorum.—(1) One-third of t
Board shall form the quorum for any meeting.

(2) If time fixed for any meeting or during the course of any meeting, less
than one-third of the total members are present, the Chairperson may adjourn
the meeting to such hours on the following or on some other future date as he

he total members of the Central Advisory

may fix.
(3) No quo
(4) No matter, which had not

rum shall be necessary for the adjourned meeting.
been on the agenda of the ordinary or the

special meeting, as the case may be, shall be discussed at adjourned meeting.
25. Minutes.—(1) The Member-Secretary shall maintain the record

containing the names of members who attended the meeting and of the

proceedings at the meetings in a book to be kept for that purpose.

(2) The minutes of the previous meeting shall be read at the beginning of the
every succeeding meeting, and shall be confirmed and signed by the presiding

officer at such meeting.
(3) The proceedings shall be open to insp

of the Member-Secretary during office hours.
26. Business to be transacted at meeting.—Except with the permission
hich is not entered in the agenda or of

of the presiding officer, no business W
which notice has not been given by a member under sub-rule (5) of Rule 22

shall be transacted at any meeting.

ection by any member at the office
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27. Agenda for the meetin

s usiness of the meeting shall be of the Central Advisory Board.—(1) The

.n the agenda, unless otherwisee tra?saCted in the order in which it is entered
o reso : : . .
the presiding officer. ved in the meeting with the permission of

2) At the beginni :
mcgti)on during %hen;?eisf the meetmg or after the conclusion of the debate on
. Ing, the presiding officer or a member may suggest a

change in the order of business ag ent in t . .
agrees, such a change shall take placee_red In the agenda and if the Chairperson

28. Decision by majority.
Ccommittee shall be decided by
yoting and in the event of equa
of the Chairperson, the Vice-C
presiding at the meeting,

'*All. questions considered at a meeting of the
A majority of votes of the members present and
hty of votes, the Chairperson, or in the absence
hairperson or in the absence of both the member
as the case may be, shall have a second or casting vote.
29. -No proceeding to be invalid due to vacancy or any defect.—No
prOCCedmg of the Central Advisory Board shall be invalid by reason of
existence of any vacancy in or any defect in the constitution of the Board.

CHAPTER IX

CHIEF COMMISSIONER AND COMMISSIONER
FOR PERSONS WITH DISABILITIES

30. Ql}a.liﬁcation for appointment of Chief Commissioner.—No person
shall be eligible for appointment as Chief Commissioner, unless—

(a) he is a Graduate from a recognized University:

Provided that preference shall be given to persons having recognised
degree or diploma in social work or law or management or human
rights or rehabilitation or education of persons with disabilities;

(b) he is having experience of at least twenty-five years in a Group
“A> level post in the Central Government or a State Government
or a public sector undertaking or a semi Government or an
autonomous body dealing with disability related matters or social
sector or as a senior level functionary in registered national and
international voluntary organizations in the field of disability or
social development: .
Provided that out of the total of twenty-five years of experience,
he should have at least three years of experience m .the field of
rehabilitation or empowerment of persons with disabilities; and

(¢) he has not attained the age of sixty years as on 1st January of the year

of recruitment.

Note.—If he is in the se
Government, he shall seek retir
to the post.

rvice under the Central Government or a State
ement from such service before his appointment
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" Cﬂ:!.ih(l)cufz:::ficnli(')n for nppo‘in(mgnt- of Commissioner.—No person shy)
appointment as Commissioner, unless—

(a) he is a Graduate from a recognized University:

Provided that preference shall be given to persons having recogniseq
d-cgrcc or diploma in social work or law or management or humap,
rights or rehabilitation or education of persons with disabilities.

(b) he is having at least twenty years experience in a Group “A” leve]
post in the Central Government or a State Government or a publjc
sector undertaking or a semi Government or an autonomous body
dealing with disability related matters or social sector or as senior
level functionary in registered national and international voluntary
organizations in the field of disability or social development; and

(c) he has not attained the age of fifty-six years as on Ist January of the
year of recruitment.

32. Method of appointment of the Chief Commissioner and
Commissioner.—(1) The Central Government shall, six months before the

post of Chief Commissioner is due to fall vacant, advertise in at least two
national level dailies each in English and Hindi inviting applications for the

post from eligible candidates fulfilling the qualifications specified in Rules, 30

and 31.
2) A search-cum-selection com
a panel of three suitable candidates fo

the Commissioner.
(3) The search-cum-selection committee shall be constituted in accordance

with the instructions issued by the Government from time to time.
(4) The panel recommended by the committee may consist of persons from

amongst those who have applied in response to the advertisement mentioned
in sub-rule (1) and other eligible persons whom the Committee may consider

suitable.

(5) The Central Government
recommended by the search-cum-selection committee as the
Commissioner or the Commissioner.

33. Term of the Chief Commissioner and Commissioner.—(1) The term
of office of Chief Commissioner shall be for a period of three years from the
date on which he assumes office, or till he attains the age of sixty-five years,

whichever is earlier.

(2) The term of office of the C
years and may be extended for a pe
the age of sixty years, whichever is earlier.

mittee shall be constituted to recommend
r the post of the Chief Commissioner or

shall appoint one of the candidates
Chief

ommissioner shall be for a period of three
riod of another two years or till he attains
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(3) A person m
. . ay serve as Chi .
tmh:xalrzug? Renod of two terms subhcl:((:,f Commissioner or Commissioner for a
g sixty-five years, or sixt ject to the condition that he has not attained
34. Salary and aj SIXty years, respectively.
. ® owanc .
Commissioner.—(1) The Chief Ces Of the Chief Commissioner and
and allowances as admiss; ommissioner shall )
missible to a Secret all be entitled for the salary
(2) The Commissioner shall b o the Government of India.
admissible to a Additional Secretar(; Tm]}t]led torithersalagy andiallowances &5
(3) Where a Chief Commissio © the Sovernment of India
GOC;/ er?ment servant or a retired f:nrllelr of fhie Cominissiencr being a fetires
bo y unded -by the Government ispi oyee Qf any institution or autonomous
prev;ous service, the salary admiss,ible ?of’celpt of pesian I Teepect DESTEY
by the aml(])unt of the pension, and if he haldm et Se-m]es shal Beree
pension, t ? commuted value thereof. b received in lieu of a portion of the
of the pension. , by the amount of such commuted portion
35. Other term e
e S e e S
] : 1€ ommissi el
<hall be ent : issioner and the C
- 1t1.ec'1 to suc.:h leave as is admissible to a Governm e omrie naile
the Central Civil Service (Leave) Rules, 1972 ent servant under
(2) The Chief Commission |
er issi :
such leave travel concession as is a?innclli;}slﬁjlcc;mmé}ssmner shall be enilec 9
- | e to a Group “A” officer under the
Centr331 g;lvﬂ Se-rV1ces (Leave Travel Concession) Rules, 1988.
h( ) N e 1Cbhlef Comr.nlss1or-1¢:r. and the Commissioner shall be entitled to
such medica enefits as is admissible to a Group “A” officer under the Central

Government Health Scheme.

36. Resignation and remova
Commissioner may, by notice in wri
Central Government, resign from the office:

Provided that he shall continue in the offic

(2) The Central Government may remove a person
Chief Commissioner and the Commissioner, if he—

(a) becomes an undischarged insolvent;
(b) engages during his term of office in any
outside the duties of his office;

(c¢) 1s convicted or sentenced to imp
the opinion of the Central Governim

(d) is in the opinion of the Central Gove

office by reason of infirmity of mir.ld or bod .
is functions as laid down 11 the Act;

performance of hi

1.—(1) The Chief Commissioner and the
ting, under his hand, addressed to the

e till his resignation is accepted.
from the office of the

paid employment OT activity

risonment for an offence which in

ent involves moral turpitude;
rnment, unfit to continue in
ody or serious default in the
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Central Government,
{ of fiftcen days or
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leave of absence from the

(¢) without obtaining
a consecutive perioc

remains absent from duty for

more; or
(/) has,in the opinion of the Central Government, sO

of the Chief Commissioner and Commissioner
continuance 1n office dclrimcmal to the interes

abused the position
as to render his

t of persons With

er this rule except after
plicablc for removal of

disability:
Provided that no person <hall be removed und

following the procedure. mutatis mutandis, ap
a Group “A” employec of the Central Government.

(3) The Central Government may suspend the Chief Commissioner and

the Commissioncr. in respect of whom proceedings for removal have been

commenced 1n accordance with sub-rule (2), pending conclusion of such

proceedings.
37. Residuary provision.—;The conditions

Commissioner and the Commissioner in respect of
has been made in these rules shall be determined
the time being applicable to the Secretary and A

Government of India, as the case may be.
38. Procedure to be followed DY Chief Commissioner and

Commissioner.—(1) An aggrieved person may presenta complaint containing
the following particulars in person or by his agent to the Chief Commissioner
or the Commissioner or send it by registered post or by email addressed to the
Chief Commissioner or the Commissioner, namely—

(a) the name, description and the address of the aggrieved person;

(b) the name, description and the address of the opposite party or parties,

as the case may be, SO far as they may be ascertained;
(¢) the facts relating to complaint and when and where it arose;
(d) documents in support of the allegations contained in the complaint;

and
(e) the relief which the aggrieved person claims.

(2) The Chief Commissioner or the Commissioner on receiptof a complaint
shall refer a copy of the complaint to the opposite party or parties mentioned
:n the complaint, directing him to give his version of the case within a period
of thirty days or such extended period not exceeding fifteen days as may be
granted by the Chief Commissioner or the Commissioner.

(3) On the date of hearing or any other date to which hearing could
be adjourned, the parties Or their agents shall appear before the Chief

Commissioner or the Commissioner.
(4). Where the aggrieved person or his agent fails to appear before the Chief
Commissioner or the Commissioner on such days, the Chief Commissioner of

of service of the Chief

which no express provision
by the rules and orders for

dditional Secretary to the
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the Commissione g i iSmi
the =« 1er may cither dismiss the complaint on default or decide on

(5) Where > X .
si Hearing tth”(]le _"‘I’P‘)Sllc party or his agent fails to appear on the date
hecessary ;ctim ncf.C()m.mls.smncr or the Commissioner may take such
e cnforc‘in hl under Section 77 of the Act as he deems fit for summoning

g the attendance of the opposite party
(6) The Chief Commissi '
. nmissioner or the Cc issione z is

complaint ex parte, if necessary. ymmissioner may dispose of the

7) The Chi issi
-~ d(ee)mg ﬁtC;;lsfafommlsmoncr or the Commissioner may on such terms as

§ any st i : :

S EisisiL. y stage of the proceedings, adjourn the hearing of the

8) Th i issi

comi;lzlim :S fSlhlef C0n'1m1881.0n§r or the Commissioner shall decide the
] _ r as possible within a period of three months from the date of
receipt of notice by the opposite party.
3 . = . .
CemrS;l édwsory Committee to assist the Chief Commissioner.—(1) The
. overnment shall appoint an Advisory Committee comprising of the
following members, namely—

(a) ﬁye f:).(p.erts to .represent each of the five groups of specified
disabilities mentioned in the Schedule to the Act of whom two shall
be women;

(b) three experts in the field of barrier-free environment-

(i) one expert from physical environment;

(if) one expert from transportation system; and
(iii) one expert from information and communication technology

or other services and facilities provided to the public;
(¢) one expert in the area of employment of persons with disabilities;
(d) one legal expert; and
(e) one expert as recommended by the Chie

with Disabilities.
(2) The Chief Commissioner may invite subject or domain expert as per the
need who shall assist him in meeting or hearing and in preparation of the report.
(3) The tenure of the members of the Advisory Committee shall be for a
period of three years and the members shall not be eligible for re-nomination.
(4) The non-official members of the Advisory Committee, in Delhi, shall
be paid an allowance of rupees two thousand per day for each day of the actual

meeting.

(5) The non-official members
Delhi, shall be paid daily allowance and travelling
the actual meeting at the rate admissible to a Group “A”

Government.

f Commissioner for Persons

of the Advisory Committee, not residing in
allowance for each day of
officer of the Central
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i, s:(?n iul)n:nsls;nn (‘)f Anmfal chm‘l_.——( I? The Chief Commissioner, sha

e ‘ possib ¢ after the end of the financial year but not Jater than the 30y}

G&g\;:]::g::n::u n 'lhe next year ensuing prepare and suh.mil to !h'c Ccntr;l;

nmeng, 4 annual report giving a complete account of his activities during

the said financial year. ¢

. (2) In particular, the annual report referred to in sub-rule (1) shall contain
information in respect of cach of the following matters, namely—

(a) names of its officers and staff and a chart showing the organisational

set up;

(b) the functions which the Chief Commissio

under Sections 75 and 76 of the Act an

performance in this regard;

(¢) the main recommendations

(d) the progress made in the im
(¢) any other matter deemed appropriate fo

Commissioner or specified by the Central

time.

ner has been empowered
d the highlights of the

made by the Chief Commissioner;

plementation of the Act; and
r inclusion by the Chief

Government from time to

CHAPTER X

NATIONAL FUND FOR PERSONS WITH DISABILITIES

1 Fund.—(1) There shall be a governing body
to manage the National Fund, namely—
Persons with Disabilities,

41. Management of Nationa
consisting of following members
(a) Secretary, Department of Empowerment of

in the Central Government — Chairperson;
(b) Chairperson, Board of N ational Trust for the
Autism, Cerebral Palsy, Mental Retardation an

— Member;
(c) Financial Advisor, Ministry of Socia

the Central Government — Member;
(d) two representatives from the Ministry of
Department of School Education and Literacy,
Education, Ministry of Labour and Employment,
Financial Services and Department of Rural Developmen
Central Government, not below the rank of a Joint Secretary, by

rotation in alphabetical order — Members;
(¢) two persons representing different types O
nominated by the Central Government, by rotation —
(H Joint Secretary in the Department of Empowerment of
with Disabilities in the Central Government — Convener an

Executive Officer.
y shall meet as often

Welfare of Persons with
d Multiple Disabilities

1 Justice and Empowerment, in

Health and Family Welfare,
Department of Higher
Department of
t in the

f disabilities to be
Members;

Persons
d Chief

as necessary, but at least once

(2) The governing bod
in every financial year.
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3) Th ing
(3) The nominated members shall hold office for not more than three years.
(4) No member of the

. i governing body sh: . ,
during the period such member holdi of)f'lcye.s G EeE G ol EiefEne
(5) The nominated non-

: official members shall be eligible f :
: - : S ¢ gible for payment
2;;2’;;‘22‘:50fd1tl§wance and daily allowance as admissible to a Group ‘A’
' ¢ Central Government for attending the meetings of the
governing body. '

(6) No person shall be no

minated und 3
member of the governing body if he— under clase (e) of sub-rule (1) as a

(a) is, or has been, convicted
Central Government, invo
(b) is, or at any time has been

of an offence, which in the opinion of the
lves moral turpitude; or

» adjudicated as an insolvent.

NOTIFICATION
Ministry of Social Justice And Em

. : powerment [Deptt. of Empowerment of Persons
with Disabilities (Divy

. angjan)], Noti. No. S.0. 3322(E), dated October 13,2017,
published in the Gazette of India, Extra., Part II, Section 3(ii),

dated 13th October, 2017, pp. 2-3, No. 2907

' V.fo:reas, in exercise of the powers conferred by Section 100 of the Rights of Persons with
Disabilities Act, 2016 (49 of 2016), the Central Government has notified the Rights of Persons

with Disabilities Rules, 2017 vide number G.S.R. 59 1(E), dated the 15th June, 2017 (herein after
referred to as the said rules);

And whereas, Rule 41 of the said rules provides for a governing body to manage the National
Fund constituted under Section 86 of the said Act;

Now, Therefore, in pursuance of Rule 41 of the said rules, the Central Government hereby
appoints or nominates, as the case may be, the following persons as members of the governing
body, with effect from the date of publication of this notification, namely—

Under clause (a) of sub-rule (1) of Rule 41;

1. | Secretary, Department of Empowerment of Persons with Chairperson
Disabilities, Ministry of Social Justice and Empowerment;

Under clause (b) of sub-rule (1) of Rule 41;

2. | Chairperson, Board of National Trust for the Welfare of Perspns Member
with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities;

Under clause (¢) of sub-rule(1) of Rule 41;

3. | Financial Advisor, Ministry of Social Justice and Empowerment; Member

Under clause (d) of sub-rule (1) of Rule 41;

4. | Joint Secretary, Department of Financial Services, Ministry of Member
Finance; . -

5. | Joint Secretary, Ministry of Health and Family Welfare; Member

Under clause () of sub-rule (1) of Rule 41;
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) :11 VIL)nn"lp(ms.l Srecnivasulu Reddy, D.No 6-53, Sandu Bavi Strect, Member j
/\1;‘;} .'L\’xl-lhil Mahal, Nadimur, Vinjamur, SPSR Nellore - 524228
dhra Pradesh (representing chronic neurological conditions)
7.1 Sh. Amit Sharm: >
Sh. Sharma, H. No. 119, Scector 11, Chandigarh (re resenting Memb
intellectual disability) arh frepre " )
Under clause (/) of sub-rule (1) of Rule 41 g
8. J()'l.lll -S'cf:rcmr)". 'Dcp;mmcnl of Empowerment of Persons with Convener
Disabilities, Ministry of Social Justice and Empowerment. and Chief
Executive
Officer
—(1) The amount available under

42. Utilisation of the National Fund.
the Trust Fund for empowerment of persons with disabilities and the National

Fund for people with disabilities, as on the date of the commencement of the

Act, shall form the National Fund.
(2) All monies available under the two Funds referred to in sub-rule (1)

shall stand transferred to the National Fund.
(3) All monies belonging to the Fund shall be deposited in such banks or

invested in such manner as the governing body, may, subject to the general

guidelines of the Central Government, decide.
(4) The Fund shall be invested in such manner as may be decided by the

governing body.
(5) The Fund shall be utilized for the following purposes, namely—
hich are not specifically covered

(a) financial assistance in the areas W
under any scheme and programme of the Central Government or are
rogramme of the Central

not adequately funded under any scheme or p

Government,
of the provisions of the Act;

(b) for the purpose of implementation
(c) administrative and other expenses of the Fund, as may be required to

be incurred by or under this Act; and
(d) such other purposes as may be decided by the governing body.
(6) Every proposal of expenditure

shall be placed before the governing
body for its approval.

(7) The governing D
accountants, with such term
look after the management an

43. Budget.—The Chief

the budget for incurring expen
showing the estimated receipt and expenditure
year and shall place the same for consideration O

y appoint secretarial staff including

ody ma
it may think appropriate, to

s and conditions, as
d utilisation of the Fund.
Executive Officer of the Fund shall prepare
diture under the Fund for each financial year
of the Fund, in January every

f the governing body.
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44. Annual Report.—The

Empowerment of Persons with Dis

Fund abilities shall include a chapter on National

FORM I
D> YN + fod . R
(Persons with Disabilities Employer’s Return)

y . [See Rule 13(1)
S1X monthly return to be submi i

« 1 q s Qneeinl 12 : -
- nitted to the Special Employment Exchange for the half year

..............
............
...................
.............
.................

............
................................................

..........
.........................................

......................................

..............
............................................

1. Employment

a ; a1 of pDers el : . T
(@) Total number of persons including working proprietors/partners/commission agents/

contmgent paid and contractual workers, on the pay rolls of the Government
establishment excluding part-time workers and apprentices. (The figures should

include every person whose wage or salary is paid by the Government
establishment).

annual  report of the Department of

On the last working day of the previous half year
Blindness and Deaf and hard Locomotive Autism, Multiple
low vision of hearing disability intellectual disabilities
including disability, from amongst
cerebral palsy, specific persons with
leprosy cured, learning disabilities
dwarfism, acid disability and under columns
attack victims mental illness (1) to (4)
and muscular including
dystrophy deaf-blindness
ey @ 3 ) (5)
On the last working day of the half year under report
Blindness and Deaf and hard Locomotive . Autism, Mulgipl'e
low vision of hearing disability intellectual disabilities
including disability, from amongst
cerebral palsy, specific persons with
leprosy cured, learning disabilities
dwarfism, acid disability and under columns
attack victims mental illness (Hto @)
and muscular inclu.ding
dystrophy deaf-blindness
) 2) 3) 4) (&)

Men with disability
Women with disability

...............
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() Please indicate . '
icate the main reasons for any increase or decrease in employment if th
¢

increase or decre;
case 1s % i
. B 1s more than 5% during the half year.

Vacancie / :
ancies.—Vacancies c¢q i
s carrying total emol i ini
) ) uments as per preva 4 .
)
month and of over six months duration PEREES thing minETDI EEae per

(@) Numbe PP
er of vacancies occurred and notified during the half year and the number

fille ing the he
d durlm_ the half year (Separate figures may be given for men with disability anq
women with disability).

umber of vacancies which come within the purview of the Act.

Occurred Notified Filled Source

(Describe the source from which filled)
Local/Special Employment Exchange General Employment Exchange
(b) Reasons for not notifying all vacancies occurred during the half year under report
VIAC 2(@) coveeieiiiiiiananaa s
3. Manpower Shortages

Vacancies/posts unfilled because of shortage of suitable applicants.

Name Qf the Number of vacancies/posts disability wise
occupation or unfilled essential essential experience experience
Designation qualification not necessary
of the posts
1 2 3 4

Please list any other occupations for which this Government establishment had recently any

difficulty in obtaining suitable applicants.
Signature of employer

To

.............................................

.............................................

Note.—This return relates to half yearly ending 31st March/30th September and shall be
rendered to the local Special Employment Exchange within thirty days after the end of the half

year concerned.
FOorM II

(Persons with Disabilities Employer’s Return)
[See Rule 13(1)]

Occupational return to be submitted to the local Special Employment Exchange once in

two years.
Name and Address of the Employer

.............................
............................

Nature of DUSIIESS. o srerarseesennnenmmsssstss s i

(describe what the Government establishment makes O
1. Total number of persons on the pay rolls of the Government establishment on

r does as its principal activity)
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(Specify dat i

iy palcd)hl ..... (This figure should include every person whose wage or

A . y the C'vnvcrnment establishment)(Separate figures for men with
¥ and women with disability may be given).

2. Occupatio :
nal classificati .
(please give below the nmnl(;f 4 Baves et WeninaE Doy
Oc " umber of employees in each occupation separately)
cupation
Use cx'lctr: Number of Employees
§ : erms Men with disabilj
disability (\;{onl;g]p with  Total
isabilit

Such as Engineer y
(Mechanical); Please give as
Tqacher (domestic/ :faar roxq?n tepOSS]ble
science); Officer on pproxima :
duty (actuary); number of vacancies

. ’ in each occupation
Assistant  Director you are likely to
(Metallurgist); fill during the next
Scientific Assistant ::tl'cndar %ear dueto
CHemison irement.
Research Officer
(economist);
Instructor
(carpenter);

Supervisor (tailor);
Fitter (internal
Combustion
engine);

Inspector Sanitary);

Superintendent
Office;
Electrician).

apprentice

Total

To

The Employment Exchange

(please fill in here
mn 5 under item 2 should correspond to the figure given aga

Note: Total of colu

Name and Address of the EmplOYer.....ovuvurnemesnmmaenss

Whether—

Nature of business/principal activity:

Head Office
Branch Office

ForM III
(Persons with Disabilities Employer’s Return)
[See Rule 14]

..........................................

......

Signature of employer

the address of your local Special Employment Exchange)

inst item-1.

..........................

...................................................

.........................................
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Total number

¢ of persons

eIt eI e o persons on the pay rolls of the Government establishment (This figur,

- ry person whose wage or salary is paid by the Government cstablishmcm) ‘

otal nun 3 i isabiliti isabili .

I llﬁr.9f persons with disabilities (disability-wise) on the payroll of the Governmeny
o b\ " (This figure should include every person with disability whose wage or salary g

p< y the Government establishment). "’

(a) Occupational qualification of all employees (Please give below

in each occupation separately.

the number of employeeg

Number of Employees

Occupation
Use exact terms Men with  Women with  Total
disabilities disabilities

Such as Engineer Please  give  as

(Mechanical); far as  possible
approximate
number of vacancies
in each occupation
you are likely to
fill during the next
calendar year due to
retirement.

Teacher (domestic/

science);

Officer on duty

(actuary);

Assistant  Director

(Metallurgist);

Scientific Assistant

(chemist);

Research Officer

(economist);

Instructor

(carpenter);

Total

ease or decrease in employment if the

e the main reasons for any incr
than 5% during the half year
otal emoluments as per prevailin

................................

(b) Please indicat
g minimum wage per

r decrease is more

increase O
cancies: Vacancies carrying t

2. Va
month and of over six months duration.
(a) Number of vacancies occurred and notified during the half year and the number filled
during the half year.
Number of vacancies which come within the purview of the Act
Occurred Notified General Filled Sources
Local Special employment (Descrlt;e rtr}:le
source fo
Employment which filled
Exchange
.
——— - = E=——=
1 2 3 4 5
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(b) Reas i
ons for not notifying all vacancies occu
................... above, \

3. Manpower shortages

rred during the half year under report vide

Vacancies/posts unfilled because of short
Name of the »

age of suitable applications

X N 3 :
occupation or umber of unfiled vacancies/posts
Designatio Essenti
S n sential E - ’
: ) ssential b

of the posts qualification experience NE:E))Z?::;;'
1. -

2. 3] 4.

Please list any other occu

. . pations for whj i :
difficulty in obtaining suitabl which this Government establishment had recently any

€ applicants.

Signature of employer

Dated....
FOorM IV
Appllcc.zt.ion for Obtaining Certificate of
Disability by Persons with Disabilities
[See Rule 17(1)]
(DName: ....................
(Surname) (First Name) (Middle Name)
(2) Father’ s Name: ........................ Mother’s Name: ........................
(B)Dateof Birth:............... ) A Y
(Date) (Month) (Year)

(4) Age at the time of application : ........cccooviiiiiiiiinnae.n. years

(5) Sex: Male/Female/Transgender..........ccccovancveacennans-

(6) Address:
(a) Permanent address (b) Current Address (i.e. for communication)

................................................................................

................................................................................

(¢) Period since when residing at current AAAIESS .o
(7) Educational Status (please tick as applicable)

(i) Post Graduate
(if) Graduate
(iiif) Diploma
(iv) Higher Secondary
(v) High School
(vi) Middle
(vii) Primary
(viii) Non-literate
(8) OCCUPALION «-.veovsreessressnsssnssssssussas s s s s T
(9) Identification marks (i)

(10) Nature of disability:
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(1 D) Period since when disabled: From Birth//since year

(12)() Did you ever apply for issuc of a certificate of disability in the past

(i) 1t yes, details:
(@) Authority to whom and distriet in which applied ..o

.....................................................................
oty

() Result of application
(13) Have you cver been issued o certificate of disability in the past? If yes, please encloge

a true copy.
Declaration: 1 hereby declare that all particulars stated above are true to the best of m

lief. and no material information has been concealed or misstated. I further

knowledge and be
I shall be liable to forfeiture of any

state that if any inaccuracy is detected in the application,

benefits derived and other action as per law.

...........................
ce.

(signature or left thumb impression
of person with disability, or of his/her
legal guardian in case of persons with
intellectual disability, autism, cerebra]

palsy and multiple disabilities, etc.)

Date:

Place:

Enclosures:

1. Proof of residence (Please tick as applicable).

(a) ration card,

(b) voter identity card,

(¢) driving license,

(d) bank passbook,

(¢) PAN card,

(f) passport,

(¢) telephone, electricity, water and any other utility bill indicating the address of the

applicant, ‘

a certificate of residence issued by a Panchayat, municipality,

gazetted officer, or the concerned Patwari or Head Master of a Government school,

(i) in case of an inmate of a residential institution for persons with disabilities, destitute,
mentally ill, and other disability, a certificate of residence from head of such

institution.
2. Two recent passport size photographs

cantonment board, any

(1)

---------------------------------------------------------------------------------------------

(For office use only)

Date:
Signature of issuing authority Stamp

Place:
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Form V
. Certificate of Disability
cases of amputati - '
paralysis of limbs n|r d\‘l'm'""‘ v st
‘ varfism and in case of blindness)
See Rule
' . ¢l
(Name and Address of the Medical i
. A0 e . . H N 13
ical Authority issuing the Certificate)
Recent
passport
size attested
photograph
(Showing face
only) of the
person with
- disability.
Certificate No. Date:
This is t il
s s 0 cer { i
_— ‘um}_:‘ that | have carclully examined Shri/Smt./
L s Cereeaeaes son/wife/daughter  of  Shri ... Date
of Birth (DD/MM/YY) .civvvvinne.. AEE  srommresmmstrmsmue B s, ;tL/
female............ e i gy et o
D8 S g st registration Nu.. ..................... permanent  resident  of
s . D .................. Ward/Village/Street ... I T Post  Office
............. veveen.GDistrict L.l State .
o Lfm————— T SEALS < i innmn « 505 sepnmssesipes , whose photograph is

affixed above, and am satisfied that:

(A) he/she is a case of:
» locomotor disability
» dwarfism
« blindness

(Please tick as applicable)
(B) the diagnosis in his/her casc I8 o eviiesmmmaeossesmnines
(A) he/she has .....cocoeieroienenen o (in fIGUIE) .oivrieeiiiinnanin

permanent locomotor disability/dwarfism/blindness in relation to his/her ..o
(part of body) as per guidelines (.oooeeveeenes pnumber and date of issue of the guidelines to be

specified).

2. The applicant has as proof of residence:—

submitted the following document

Details of authority
issuing certificate

Nature of Document Date of Issue

(Signature and Seal of Authorised Signatory
of notified Medical Authority)

Signature/thumb impression of the
person in whose favour
certificate of disability is issued
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FORM VI
Certificate of Disability
(In cases of multiple disabilities)
[See Rule 18(1)]

(Name and Address of the Medical Authority issuing the Certificate)

—e

Recent
passport
size attested
photograph
(Showing face
only) of the
person with
disability.

—

Certificate No. Date:

This is to certify that we have carefully examined Shri/Smt./Kum.
daughter of Shri ... Date of Birth (DD/MM/YY) ..coveemeneraneenrnrannees g

years, male/female ............ccooiveeiannns

............ son/wife/

..........................

ermanent resident of House No.

Registration NO. .....coeiiiiiiiiiii e nees p
.......................... Ward/Village/Street ..........ccccceeeeeaaes Post Office ......cceveieiinninii,
District ...oooiiiiiiiiiiiiaaann. State ooeevvniniaraacnnn- , whose photograph is affixed above, and am
satisfied that:

f permanent physical impairment/

(A) he/she is a case of Multiple Disability. His/her extento
number and date of issue of the

disability has been evaluated as per guidelines (...............
guidelines to be specified) for the disabilities ticked below, and is shown against the relevant

disability in the table below:
SL Disability Affected Diagnosis Permanent physical
No. part of impairment/mental
body disability (in %)
1. Locomotor disability @
2= Muscular Dystrophy
3. Leprosy cured
4. Dwarfism
3: Cerebral Palsy
6. Acid attack Victim
7. Low vision #
8. Blindness #
9. Deaf £
10. Hard of Hearing £
11. Speech and Language
disability
12. Intellectual Disability |
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~ — I:HT_S OI-.PI;RSONS WITH DISABILITIES RULES, 2017 g
— e -¢aming Disability

| utism Spectrum Disorder |
15. Mental illness .
% 16. gg;cziriltlicom Neurological

17, Multiple sclerosis

18. Parkinson’s disease

1 19. Haemophilia

2 20. Thalassemia

] 21. Sickle Cell disease

guidelines (

(B) In the light .
ght of the above, his/her over all permanent physical impairment as per

.......... nUmb . i
er and date of issue of the guidelines to be specified), is as follows—

In figures :.......... per cent
................ n

B B it SRR LR L S SR per cent
n 1s progressive/non-progressive/likely to improve/not likely to improve.
3. Reassessment of disability is:
(i) not necessary,
or

(ii) 1s rc?commended/after ............... Years ......ceeeeinnn. months, and therefore this
certificate shall be valid till...... .c.cooivies ciiiiinant.

(DD) (MM) (YY)
@ e.g. Left/right/both arms/legs
# e.g. Single eye

£ e.g. Left/Right/both ears
4. The applicant has submitted the following document as proof of residence:—

Date of issue Details of authority

Nature of document
issuing certificate

5. Signature and seal of the Medical Authority.

Name and Seal of Member

Name and Seal of

Name and Seal of Member
the Chairperson

Signature/thumb impression of the
person in whose favour certificate

of disability is issued.
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FORM VII
Certificate of Disability
(In cases other than those mentioned in Forms V and VI)
(Name and Address of the Medical Authority issuing the Certificate)
[See Rule 18(1)]

Recent
passport
size attested
photograph
(Showing face
only) of the
person with

disability.
Certificate No. Date:
This is to certify that I have carefully examined
Shri/Smt/Kum ...........ciiiiiiiiennen. son/wife/daughter of Shri .........ooooiieieeeans,
Date of Birth (DD/MM/YY)..coiiiiniiiiiiinnnnnns Y- years, male/female
.................. Registration No. .................. permanent resident of House No.
.................. Ward/Village/Street ..................... Post Office ......eoeveeeneennr... District
...................... State .........oevnvnenn..., whose photograph is affixed above, and am satisfied
that he/she is a case of ......cooiiiiiinnnne disability. His/her extent of percentage physical
impairment/disability has been evaluated as per guidelines (........ number and date of issue of
the guidelines to be specified) and is shown against the relevant disability in the table below:—
S1. Disability Affected PDiagnosis Permanent physical
No. part of impairment/mental
body disability (in %)
r 1. I_.ocomotor disability @
I 2: Muscular Dystrophy
r 3. Leprosy cured
4. Cerebral Palsy
5. Acid attack Victim
6. Low vision #
7. Deaf €
8. Hard of Hearing €
9. Speech and Language
disability
10. Intellectual Disability
13 Specific Learning Disability
12, | Autism Spectrum Disorder
|13 | Mental iliness N
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| 14. gg;%?:icom Neurological
I Multiple sclerosis
% 16. Parkinson’s disease
| 11 Haemophilia
} 18. Thalassemia
L 19. Sickle Cell disease

(Please strike out the disabilitjes which are not applicable)

2. The above condition i .
improve. n 15 progressxve/non-progressive/]ikely to improve/not likely to

3. Reassessment of disability is:

(i) not necessary, or

(if) is recommended/after

. fter ... YEArs ..ottt months, and
therefore this certificate shall be valid till (DD/MM/YY)

© - e LefURiahUbotn e e
# - eg. Single eye/both eyes
€ - eg. Left/Right/both ears

4. The applicant has submitted the following document as proof of residence:—

Nature of document Date of issue Details of authority

issuing certificate

(Authorised Signatory of notified Medical Authority)
(Name and Seal)
Countersigned
{ Countersignature and seal of the
Chief Medical Officer/Medical Superintendent/
Head of Government Hospital, in case the
Certificate is issued by a medical authority who is
not a Government servant (with seal)}
Signature/thumb impression of the
person in whose favour certificate

of disability is issued |
Note.—In case this certificate is issued by a medical authority who is not a G.ov?mment
servant, it shall be valid only if countersigned by the Chief Medical Officer of the District
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IForm VIII

[Intimation of rejection of Application for Cer.
[See Rule 18(4)]

Dated:

tificate of Disability]

INO. seniereneresescossossnranssssarsossnaases

o,
(Name and address of applicant

for Certificate of Disability)

Sub: Rejection of Application for Certificate of Disability

Sir/Madam,
..................... for issue of a Certificate of Disability

............
...................................................

for the following disability:
2. Pursuant to the above application, you have been examined by t
Authority on..............ee , and I regret to inform that, for the reasons mentioned below, it is not

possible to issue a C
Q)
(i)
(iii)
3. In case you are aggrieved by the rejection of your application, you may represent

, requesting for review of this decision.
Yours faithfully,

he notified Medical Authority)

(Authorised Signatory of t
(Name and Seal)



